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* (TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (REVENUE-) DEPARTMENT
= DELHI SACHIVALAYA, |.P.ESTATE: NEW DELHI-110002

No.F.3(3)/Fin(Rev-I)/2012-1S/DS’MI:( Dated the /f[ég 2012
NOTIFICATION

No.F.3(3)/Fin(Rev-1)/2012-13 ~iin exercise of the powers conferred by
sub-sections (3) and (4) of section 13 of the Central Sales tax Act,1956 {Act No. 74 of
1956), and all other powers enabling it in this behalf, the Lt. Governor of the National
Capital Territory of Delhi, hereby, makes the following rules further to amend the Central
Sales Tax (Delhi} Rules. 2005, namely: ;

RULES .

1. Short title and commencement.- (1§ These rules may be called the Central
Saies Tax [(Delhi) (Amendment)] Rules, 2012.

{2) They shall come into force on the date of their publication in the official Gazette.

2. Amendment of rule 4. — In the Central Sales Tax (Delhi) Rules, 20035,
(hereinafter referred to as the principal Rules); in rule 4, after the Proviso and before the
explanation, the following provisos shall be inserted, namely:- :

“PROVIDED further that the Commissioner rrilay require a dealer or class or classes of
dealers or all dealers, registered under section 7 of the Act, as may be notified by him by
special or general order, to file the reconciliation return electronically in the manner
prescribegl by him. L

PROVIDED also that the dealers filing the reconciliation return electronically shali also
file a hardcopy of such return along with the declaration(s) or certificate(s) uniess

exempted by the Ccmmissioner.”
¥

3. Amendment of rule 7. — In the principal Rules, in rule 7, in sub-rule {i}. the
proviso shall be omitted.

4, Insertion of rule 8A. — In the principal Rules, after rule 8, the following shall be
inserted namely:-

"8A Notwithstanding anything contained to the contrary in these rules, the
Commissioner may require a dealer or class or classes of dealers or all dealers,
registered under section 7 o7 the Act. as may be notified by him by specia or general
order, to apply and obtain the Jdeclaration or certificate Forms prescribed under ruie 12 of
the Central Rules, electronically through the website of the Department of Trade and
Taxes, Delhi, in the manner and subject to the conditions specified in the nofification

issued by him:

1)



Provided that no fee shali be payable by the dealer/dealers for such Forms
“gow~oaded from the website.”.

By order and in the name of
the Lt. Governor of the National Capital Territory of Delhi,

(8. K. Kamra)
Dy. Secretary-lli {Finance)
No.F.3(@)/Fin(Rev-1)12012-13 /0.8 ,«[Z/éﬂ , Dated : £574/ /.~

Copy forwarded for information to:-
1. The Principal Secretary (GAD), Government of NCT of Delhi in duplicate with the

request to publish the notification in Delhi Gazette Part-IV (extraordinary) in today’s date.
2. The Principal Secretary to the Hon'ble Lieutenant Governor, Delhi.

3 The Principal Secretary to the Hon'ble Chief Minister, Government of NCT of
Dethi, Delhi Sachivalaya, |.P. Estate, New Delhi.

4 The Principal  Secretary  (Finance),  Government - of NCT  of
Delhi, Delhi Sachivalaya, |.P. Estate, New Defhi. '

5. The Commissioner, Value Added Tax, Vyapar Bhawan, |.P Estate, New Delhi.

B. The Secretary to Finance Minister, Government of NCT of Delhi, Delhi

Sachivalaya, New Delhi . : _
7 The P.A. to the Leader of Opposition, 28, Delhi Legislative Assembly, Old

Secretariat, Delhi ;
8. The Additional Secretary (Law), Government of NCT of Oelhi, Delhi Sachivalaya,

{.P. Estate, New Delhi.
9 0OSD te Chief Secretary, Government of NCT of Delhi, Delhi Sachivalaya, |.P.

Estate, New Deii.
10.  The Registrar, Deli Value Added Tax Appellate Tribunal, Vyapar Bhawan, |.P.

Estgte, New Delhi.
\)).}Le VAT Officer (Policy), Department of Trade and Taxes. Government of NCT of
Delhi, Vyapal Bhawan, New Delhi.
12.  Programmer (EDP) for uploading the notification on the website of the
department. ‘
13 Guard File.
(S. K. Kamra)
Dy. Secretary-lll (Finance)
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‘TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE EXTRAORDINARY)

GOVERNMENT OF NATIONAL‘ ‘CAPITAL TERRITORY OF DELHI
FINANCE (REVTENUE-I) DEPARTMENT

4™ LEVEL, ‘A’ WING, DELHI SACHIVALAYA, LP.ESTATE, NEW DELHI-02

No.10(4)/Fin(Rev-1)/2012-13

: 1

No. 10(4)/Fin{Rev-1)/2012-13.- In ex
Delhi Excise Act, 2009 (Delhi Act
Territory of Delhi hereby, makes the
as following, namely:-

1. Short title and cominencement-
(Third Amendment } Rules, 2012
{2). They shall come into force on the

Z. Amendment of rule 152. - In tha
(1), in clause (1} in the third col
percent”, the figures and words “3

Ip< /1?'/4 12

Datedthe 2012

NOTIFICATION

ercise of the powers conferred by section 81 of the
10 of 2010), the Government of National Capital
rules further to amend the Delhi Excise Rules,2010,

{1) These rules may be called the Delhi Excise

date of their publication in the Delhi Gazette .

Delhi Excise Rules 2010, in rule 152, in sub- rule

n of the table for the figures and words “250
00 percent” shall be substituted.

By order and in the name of the
Lt. Governor of the National
Capital Territory of Delhi,

(S.K.Kamra)
Deputy Secretary —III (Finance)

Dated: /3)')06/)"“/;

T of Delhi, Delhi Secretariat, IP Estate, New Delhi
in the Delhi Gazette Part IV in today’s date.

ock, Vikas Bhawan, [P Estate, New Delhi.

hi Government, Delhi Sectt. Delhi.

The Joint Secretary (L&J), Govt. of NCT of Delhi , Delhi Sectt. Delhi.
PA to Hon’ble Leader of Opposition, Deﬂu Legxslatwc Assembly, Old Sectt. Deilhi.

NO I (.4-)/,‘;"\.‘;3 ( [)LV»?L;)/Q-G:,L—';.LI
Copy te:

1. The Pr. Secretary (GAD), Govt. of NO

with one spare copy for its publication}i

£, The Commissioner of Excise, L&N.Bl
3. The Secretary to Finance Minister, Del
4.

5.
& Guard File

7. Website.

o

(S. K. KAMRA)
Deputy Secretary-1II (Finaoce)

e,
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TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE EXTRAORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (REVENUE-1) DEPARTMENT
DELHI SACHIVALAYA, LP. ESTATE, NEW DELHI-110002

+

No.F.3(6)Fin.(Rev.-1)/2012-13/ Dated:

NOTIFICATION

No.F.3(6)/Fin.(Rev.-1)/2012-13/ ~In exercise of the powers conferred by sub-
section (3) of section | of the Delhi Value Added Tax (Second Amendment) Act, 2012 (Delhi
Act 10 of 2012), the Lientenant Governor of the National Capital Territory of Delhi, hereby,
appoints the 18" June 2012, as the date on which said Act shall come into force.

By order and in the name of the
Li. Governor of the National

Capital Tery of Delhi,

(B. L. SHARMA)
SPL. SECRETARY (FINANCE)

No.F.3(6)/Fin.(Rev.-1)/2012-] 3/_5’;;/5'.( Dated : /g/g//,;

Copy forwarded for information:-

1. The Principal Secretary (GAD), Government of NCT of Delhi with one spare copy for
its publication in Delhi Gazette Part-IV (extraordinary) in today’s date.

2. The Principal Secretary to the Hon’ble Licutenant Governor, Deihi.

3. The Principal Secretary to the Chief Minister, Government of NCT of Deihi, Delhi
Sachivalaya, 1.P. Estate, New Delhi.

4. The Principal Secretary (Finance), Governme-t of NCT of Delhi, Delhi Sachivalaya,
New Delhi

5. The Commissioner, Value Added Tax, Vyapar Bhawan, L.P. Estate, New Delhi.

6. The Secretary to Finance Minister, Government of NCT of Delhi, Delhi Sachivaiaya,
New Delhi

7. The P.A. to the Leader of Opposition, 29, Delhi Legislative Assembly, Oid
Secretariat, Delhi.

8. The Additional Secretary (Law), Government of NCT of Delhi, Delhi Sachivalaya,
1.P. Estate, New Delhi.

9. 0SD to Chief Secretary, Government of NCT of Delhi, Dethi Sachivalaya, LP. Estate,

New Delhi.
10. The Registrar, Delhi Value Added Tax Appellate Tribunal, Vyapar Bhawan,

‘P Estate, New Delhi.
LY. VAT Officer (Policy), Department of Trade & Taxes, Government of NCT of Delhi,

Vyapar Bhawan. New Delhi ~ %’
12. Guard File. %

13. Website. —tg T (T
(B. L. SHARMA)

SPL. SECRETARY (FINANCE)
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JCOND AMENDM

o F14(6)/LA- 2012/ wﬁ
utional Capltal Territory of Delhi recd. (
June, 2012 and is heteby publishcd for gen

«THE DELHI VALUE ADDEDTA ;
: ELHI ACT. 'i‘z'om) N
'ly of tF Natlonal Capital Temtory of Delhl on the

(As passed by the Legislative Asseny
6" June, 2012)' | S
|

o | [15“‘ June: 2012]
: ; . .

. _AnActto further: amend the, Dclhl Value Added Tax Act, 2004 <. . . R

BE it enacted by the Legislaiive Assemb!y of -the- National Capltal Terrrtory of i
De!hr in the Slxty-thlrd year of the Repubhc of lndra as follows:- L s [ o

:L- Short title, extent and commen
‘Delhn Value.Added Tex (Second Amendment)

fthe National Capi al Terntory of Delhi.

cemept (1) This Act may be, cailed the' T
Act, 2012. ‘

: 2) it extends t0 the who|e 0

'lt shall come into force on such date as’ the Government mey by notlfrcatron

3
'rn the ofﬂcral Gezette appolnt >

_-—.....—-

PROVlDED thet;drﬁerent dates may. e\ appolnted for diﬁerent,proyisione :

of this Act ' .

Amendment of ser‘tlon 2.-in the Delhl Va!ue Added Tax Act, 2004 (Deihs

T 2.
B . Act 3 of 2005) (hereinafter referred 1o as the: pr\noipal Act), In section 2.in sub-
. section (1), 1n ‘clause (zd), the provlsos occurrlpg after c\ause (vu) and betore the '

Explanahén shall beomrtlod N i

3 Amendment of 3°°tl°“ 8:- In ;‘hﬁ .Pf.i!'i}QflE a,l,Apt. in sechon Q«-q E

(1) in sub- sectlon (3). for the word and figUrdé "(4) and (6)" the word and frgures ot
G ) (6) and (10) shalkbo substituted; ‘_r , N CT

!. (”) after sub- Secﬂon (g) the following € shallbe |hserted name|y'.

"(10) Notwrthstending anything oontamed to the oontrary in sub-seo’uon (1,

where - -
chased goods (other }han oapltal goods)

. (a)a dealer has pur
credit arises under ¢ sub-section (1) of this section; and, -
tof such goods are to be exported .

S
v B © 7 (b)the goods Or: goods manufactured ou
from Delhi by way of sale made under 5] b—seotlon (’I) of Sectnon 8 of the

entrgf Sales Tax Acl, 1956,
e Mﬁe tex credll shal\ be. reduced by i

for whrch a {ax

he prescrlbed percentage



’M'—*’F"’f‘a—"-:*';n“ S

4 Amandment of secticn 10.- In Tha pri
~ gection (31 for clausé (G) the tollowing shall be

“(c) the goods are exported fram pelhi, -

(i) by way of a sale made a8 per the-prOViS'IOﬁ
the Central Sales tax Act, 10686, or i

{1 ot'ne'r than by way of 8 salg, o @ b,ranch\}
consignment agent”. 1

5. Amendment of soction 28 In the H
following shall be subsf;ltpted. namely:- FLo)

wng. |f a person discovers @ discrepancy n.a:
period undet this Act, he ghall remove suc

return within-the year roliowing the year of suc'!hf tax periad:

the person has paid 1ess tax

PROVIDED that if, as a' result of the discrepancy.

PROVIDED FURTHER that for the years 2008-0
for those returns pertalning to any ax period of

to be furnis

8 Amendment of section 36A.- Inthe principal Act, in secti
ogd" the words ", and in the

section (11), after the words nyithin the prescribed pefrl
' ' be inserted.

manner as may pe nolified By the Commissiopér'f shall

T." Amendmentpf section 3g.-.In the ;%rincip

"(c) furnish returns under section 26 and section 27; O

- {d) furnish the declaration of certificate forms as requif
Tax Act, 1956,". - % . ;
in ther‘.rprincipal Act, for section 49 the

8. Amendment of section 49.-
following shall be substituted, namely,

49, If, in resp‘éct of any particu'.ar,year. the gro
sixty lakh rupees or such other amount
shall submit @ report In guch manner,

Commissioner. . t

ipal Act, in cactior: 10. 30
i stituted, ramely: 8

i

h discrepancy an

' than was due under ihis Act, he shall, pay the tax owed and in
g, 2008-10 and 2010-11, except
! . 2010-11, which were sche
hed in the year 2011-12, the revised retumn shall be requir
~ furnished by 11% December, 20427 " Lt L '

L

{liim furnished BY him fpr a-tax

d furnish a revised

terest thereon:

duled
ed to be

on 3BA, in sub-

. | al Act, in gaction 38, in sub-
section (7). for c\aus_.e;(c), the following claus?s‘ shall be substituted, .n;g;g,ty‘;gh
1 N

/ o 2T
\

sg turnover of a dealer exceeds
as may be prescribed, then, such dealer
form,and period a8 may bhe notified DY the
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' : . 1y
T T ; . : P ’
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/ amendment of section 50.- In the principal Lt in section 50.- .0
s ] {1 i

iy in sub-seclion (&) in clause o, attey the Proviso, the followingproviso

shall be added nar_nely:- i :

. épROVIDED FURTHER that such numetichl series may be granted by the
Commissizner, in such manner and from such);date as may be notified by h;m;",

It v
:

@) i cub-section (8): | |
o
(a)in civ '+ (d), the following provisos shall be added, namely:-

_wpROV! 7 7 that a dealer may maintain sapgrate numerical series, with distinct
codes, . r as prefix or suffix, for each place of business, in case the dealer
has mo.. .an one place of business in De‘hi' or for each product in case he
deals in -~ . += than one product or both; a0 _ '
PROVIC: : FURTHER that such numerical series may be granted by the
Commist -~ ef, in such manner and fr_om‘such'fuaie as may be notified by him:”,

(b) in clu - : (e), for the words "Sewices-prbvided.' “inclusive of amount of tax ’

charged ~~ reon”, the words “services provided and the amourit of tax charged
thereon 1 . .ated separately” shall be substituted. 62

‘ ‘ i
10. Ar  dment of section 66.» In the ptincipal Act, in section 66, in sub-

section {1 clause (&), for the word “Additional’, the word “Special’ shall be
substitute.. ; ; ¢ 4 ' S T,

1. Ar_ 'mentof section 70.- Inthe principal At in section 70’{\{3 et ‘my
‘ ‘ % 4

N,

9

(yin sub- - ‘on {2), for the words "using ta form”, the worcs “.;sing the T8TM, in

such rmar. s may be notified by. him” shall be substituted;

(i) in sub- -~ ion (5), for‘the words "five hund'red". the words en thousand” shall
be substit: - . ] : E ‘

12.:_ Am - ‘ment of:section 73.- In the pr}nbipal Act. in section 73, after sub
section (8, - following shall be inseried, namely:-

“(9) ,N.otw nding anything contained to the contiary in this sectior, ihg
nay, by a notification in the official Gazette, constitute henches

Governme. .
comprising ~ Jné O More members, subject to such conditions and regulations
as may be - downinthe notification.”. ,t

A




S g

. . I
g2.- In {he:principa! A8t InE

ont of sestion
licos!, 4ocountant” the '

nd

Gy . in sub-section (1), in vlause {l;:),‘:aﬂer {he words]
pnords rpr company secretary” ghall be inserted, - LI R -
%, o ‘ ' R B o -4
?'-‘qi),' f.!n'sﬂb-sectiOn(Z).- | B ‘\ R T | E
i'(a)- n the main clause, for - the words wehartered e.:_c’ount,ant“. the words "
“¥chartered accountant, cost accountant, cpmpany $ crete » shall be substituted; ]
and | LR e
(o) in clause «(b), after e words “co%t accountant’, e word$ “or‘company i . . 4
“sacretary” shall peiinserted. o S R A T
e,

t of section 88.- In .thel pr\nc\pa\i; in
for sub-section (18) the following shall be substitutl,e';, namely- 1%

aRh M= iy ‘a

the provis'ioﬁ_s of section 48 of this Act, the.

sum of ten thousand rupees.’s

#44.~ Amendmen

18 any dealer fails 0 comply with
33l _;ghall be liable io pay, by way of penalty, 8

L), in: sub-secti'on (19), for the words “the amount of tax payable on such - |
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/£ PUBLISHED IN PART-IV OF HE DEFEIL

(DEPARTMENT OF LAW, JUSTICE!
8™ LEVEL, C-WING, DELHI SECR

o FA4(AVLA2012/ CCNQJLW/ £

1

No.F.14(4)LA-2012/ CG“"{“”{ - the following et Of the Legislative AssemEl
National Capital Territory of Delhi received the assJ t.of th{e Lt. Governo: of Dellii on 18
June, 2012 and is hereby published for genetal informs i‘ifgn:- - |
«HE DELHI VALUE ADDED TAX (THIR
(DELHI ACT 07 OF 2 1

4

)

AMENDMENT) ACT, 2012

(As passed by the Legislative As‘éembly. of the er_ional Capital Territory of Deﬁﬂ on the
s pen i 4 - ! _‘!\

t

An Actto further amend the Delhi Velye Added Tax Act, 2004 .

6" June, 2012) ,

BE it enacted by the Leglelative Assembly of the National Capltal Terriory of
Dethl in the Sixty-third year of the Republic of indiajas follows:- :

_ short title, extent and commencement.- (1) This Act may be called the
Delhi Value Added Tax (T hird Amendment) Act, 2012. eh

(1 'extan'ds to the whole of the National _Gapltal Territory of Dethi.

1 '(3) it shall come Into force an such date as the Government may, by notification
in the officlal Gazette, appoint. : -

Amendment of section 2.-1n the Dol Velue Added Tax Act, 2004 (Delhi

2.
Act 3 of 2005) {hereinafter raferred to @s the ‘pringipal Act), in section 2, In sub-
section {1), in clause (zd), after sub-clause (vil), pefore the Explanation occurring

at the end thereof, the following provigos shall be ;nserted, namely;

“PROVIDED that an amount equal to the Increasg In the price of petrol (including - '
the duties and levies charged therecn by the Ce ritral Government) {aking effect .
from the 3¢ June, 2012 ghall not form part of the sale price of petrol sold on o :
after the date of the commencament of the Delhi Value Adced Tax (Third

" . the.official Gazette, direct or if the price of patrolifaiis below ihe sale price prior to
g June, 2012, whichever {8 warller : o

FROVIDED surther that if the prlcé df patro'l_ further increasas from the level of
rice as on a1 June,: 2012, the aforesaid proviso shall pot have any effect on.
such further Increase:’ . ' o

‘ | ,
PROVIDED also that if the price of petrol daciines but remains above the price
prevailing prior to a3’ June, 2012, the aforesald prov\so ghall have affect to the

~ extent of the remaining increase: L
H

PROVIDED also thét the aforesald-proviso ghall ho_t take effect till the benefit s

passed on to the consumers. . , oy
v 6\’\‘) e

} [15“‘1&5&,@6{2] —

b{v\})//\ ‘Q\‘V

i ‘ = {Tarun Sahrawaf)
A”_ddl.'Secretary (Law, Justice & LoA) " :




SR 3 g il 8-

st o o=

, (i, zara e Rurh @
gt <, faeeh wfaae
S -:;2012 /;_dm,iigw/*}'} < g
do win 14 'q~2o12/cw}uuﬂ/.z’- ' wm’-?l i el @
e R L AT 2 el fets 15 0 2012 EH ;
AR o fork R v T E Sl
. it (e S
(2012&“@ _

", mw@ﬁ v R, 2004 2 g Y .
1W&;W$Wﬂéﬁ@ﬂmmﬁ.

.mu'ﬁmqﬁm 1 LA

gnwmtmmafwmﬁﬁ-mwmmmmaﬂ

; J” ‘7 . e
—’Cﬁﬁﬁ .......

1 (et WIS




TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE EXTRAORDINARY)
Falit GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
’ ‘ FINANCE (REVENUE-1) DEPARTMENT
DELHI SACHIVALAYA, LP. ESTATE, NEW DELHI-110002

No.F.3(7)/Fin.(Rev.-l)/20]2-13/ Dated:

NOTIFICATION ‘

-

No.E.3(7)/Fin.(Rev.-1)/2012-13/ _in exercise of the powers conferred by sub-
section (3) of section | of the Delhi Value Added Tax (Third Amendment) Act, 2012 (Delhi
Act 11 of 2012), the Lieutenant Governor of the National Capital Territory of Delhi, hereby,
appoints the 18™ June, 2012, as the date on which said Act shall come into force.

By order and in the name of the
Lt. Governor of the National
Capital Territory of Delhi,

(B. L. SHARMA)
SPL. SECRETARY (FINANCE)

NO.F.3(7)/Fin.(Rev.-1)/2012-13/;5/// fo/ Dated : /%‘//),

Copy forwarded for information:-
1. The Principal Secretary (GAD), Government of NCT of Delhi with one spare copy for
its publication in Delhi Gazette Part-1V (extraordinary) in today’s date.
2. The Principal Secretary to the Hon’ble Lieutenant Governor, Delhi.
3. The Principal Secretary to the Chief Minister, Government of NCT of Delhi, Delhi
Sachivalaya, 1.P. Estate, New Delhi.
4. The Principal Secretary (Finance), Government of NCT of Delni, Delhi Sachivalaya,
New Delhi
The Commissioner, Value Added Tax, Vyapar Bhawan, LP. Estate, New Delhi.
6. The Secretary to Finance Minister, Government of NCT of Delhi, Delhi Sachivalaya,
New Delhi
7 The P.A. to the Leader of Oppusition, 29, Delhi Legislative Assembly, Old
Secretariat, Delhi.
§ The Additional Secretary (Law), Government of NCT of Delhi, Delhi Sachivalaya,
[.P. Estate, New Delhi.
9 OSD to Chief Secretary, Government of NCT of Delhi, Delhi Sachivalaya, L.P. Estate,
New Delhi.
j0. The Regstrar, Delhi Value Added Tax “Appellate Tribunal, Vyapar Bhawan,
[.P.Estate, New Delhi.
\]//.VAT Officer (Policy), Department of Trade & Taxes, Government of NCT of Delhi,
Vyapar Bhawan, New Delhi
12. Guard File. - %”/ﬁ)}w
13. Website. T
~ (B.L.SHARMA)
SPL. SECRETARY (FINANCE)
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(V€ BE PUBLISHED I PART IV OF THE DELHI GAZETTE EXTRAGEDINARY
GOVERNMENT OF NATIONAL CAPITAL TERRITORY DELHI
FINANCE (REVENUE-1) DEPARTMENT
DELHI SACHIVALAYA, L.P. ESTATE, NEW DELHI-110002

r 1

No 3(4)/Fin.(Rev-11/2012-13 sy ’/u - Ub2 Dated : the 21-£.2012

NOTIFICATION

Whereas the Lt. Governor of the National Capital Territory of Delhi is of the opinion that it
is expedient in the interest of general public so to do;

Now, therefore, in exercise of the powers 'ponferred by section 103 of ‘the Delhi Value
Added Tax Act, 2004 (Dethi Act 3 of 2005), the Lt. Governor of the National Capital Territory
of Dethi, hereby, makes the following amendments in the Schedules appended to the said Act,

namely :-
AMENDMENTS

1. In the First Schedule appended to the Delhi Value Added Tax Act, 2004 (Delhi Act 3
of 2005), (hereinafter referred to as the “principal Act”), - :

(a) for the entry at S1. No. 31, the following shgll be substituted, namely: -

«31. Slate and slate pencils, geometry boxes, colour boxes, crayons and pencil sharpners”;

{b) in the entry at SI. No. 69, for the words and figures “Rs. 300/- per pair”, the words and
figures “Rs. 500/- per pair” shall be substituted;

(¢} for the entry at SI. No. 70, the following entry shall be substituted, namely: -

«7). Hawan samagri, Roli. Sacred Thread, Kirpan, Prasadum by religious institutions and
Misri. Patasha as part of Prasad.”;

(d) for the entry at SI. No. 72, the following shall be substituted, namely:-
«72. Blood filters and blood bags.”; and
(e) after the entry at S]. No.81, the folloWing entries shall be inserted, namely:-

“82. Tricycles.

83. Kites.

84. funa.

85. Mahawar, Hairpins, Hairbands, Hairclips, Safety Pins and Saree falls.”.
2. In the Third Schedule appended to the principal Act, -

(a) from the entry at 8 No.12, the word “tricycles,” shali be omitied;

(b} the sub-entry (7) in the eniry at SL. No. 41A shall be omitted;




* {c) from the entry at SI. No.76. the words “geometry boxes. colour boxes. crayons and pencil
sharpners” shali be omitted:

L} 1

(u) from the entry at S1. No.81, the word “roli,” shall be omitted,;
(¢) from the entry at S1. No 98, the words “and plastics™ shall be omitted; and
(f) the entries at S1. Nos. 126, 131, 132, 133 and 163 shall be omitted.

3. In the Fourth Schedule appended to the principal Act, for the entry at SL. No.10, the
following shall be substituted, namely: -

“10. Tobacco and Gutkha, unmanufactureci tobacco, bidis and tobacco used in the
manufacture of bidis and hooka tobacco.”. '

This notification shall come into force with effect from 21% June, 2012.

By order and in the name of the
1.t. Governor of the National
Capital Territory of Delh,

- (B.L.SHARMA)
’ SPECIAL SECRETARY (FINANCE)

No.3{4)/Fin.(Rev-I)/2012-13} g H,T/ lg-t1d 2| Dated: 1767202
Copy forwarded for information:-
1. The Principal Secretary (GAD), Governmeht of NCT of Delhi with one spare copy for its
publication in Delhi Gazette Part-IV (Extra Ordinary) in today’s date. '
2. The Principal Secretary to the Hon’ble Lieletenant Governor, Ra; Niwas, Delhi.
3. The Principal Secretary to the Chief Minister, Government of NCT of Delhi, Delhi
Sachivalaya, I.P. Estate, New Delhi. :
4. The Principal Secretary (Finance), Goverament of NCT of
Delhi, Delhi Sachivalaya, .P. Estate, New Delhi.
5. The Secretary to Finance Minister, Government of NCT of Delhi, Delhi Sachivalaya,

New Delhi.

6. The P.A. to the Leader of Opposition, 29, Delhi Legislative Assembly, Old Sectt., Delhi.
7. The Commissioner, Value Added Tax, Vyapar Bhawan, 1.P. Estate, New Delhi.
8. The Additional Secretary (Law), Government of NCT of Delhi, Delhi Sachivalaya,

|.P.Estate, New Dethi. :

9. OSD to Chief Secretary, Government of NCT of Delhi, Delhi Sachivalaya, 1.P. Estate,
New Delhi. ;

10. The Registrar, Delhi Value Added Tax Appellate Tribunal, Vyapar Bhawan, 1.P Estate,
ew Delhi. |

"VAT Officer (Policy), Department of Trade and Taxes, Government of NCT of Delh,

Vyapar Bhawan, New Delhi. !
12, Guard File. - %
13. Website. ;
i} N i i e T

(B. L. SHARMA)
SPECIAL SECRETARY (FINANCE)
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(TO BE PUBLISHED IN THE DELHI GAZATTE PART-IV EXTRAORDINARY)
_ GOVERNMENT OF-NATIONAL CAPITAL TERRITORY OF DELHI
' FINANCE (REVENUE-I) DEPARTMENT
DELHI SECRETARIAT, LEVEL-IV, WING-A,
L.E,ESTATE, NEW DELHI- 110 002.
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Ty

No. F. 10(9V/Fin. (Rev-1)2011-12/

Dated:the 2012

NOTIFI(‘ATION

No. . F. 10(9)/Fin. (Rev-)2011-12/- In exercise

section 11 of the Delhi ( Right of Citizen to Tiy

Act 07 of 2011), the Government of the Nationa
Deputy Commissioner (Taxes), Excise Departme

of the powers conferred by sub-section (2} of
he Bound Delivery of Services) Act,2011 (Dethi
| Capital Territory of Delhi is pleased to appoint

nt of Govt. of NCT of Delhi as Appellate Officer

assumption of charge and till such time as he holds the said post.

for the purpose of performing the functions as sr%ecxﬁed under the aforesaid Act w.e.f the date of

No. . F. 10(9)/Fin. (Rev-D)2011-12/- In exercisel

of the powers conferred by sub-section (1) & (2)

of section 9 of the Delhi ( Right of Citizen to Time Bound Delivery of Services) Act,2011 (Delhi

Act 07 of 2011), the Government of the Nation I Capital Territory of Delhi is pleased to appoint
Assistant Commissioner (Co-ord), Excise Department of Govt. of NCT of Delhi, as Competent
Officer and Drawing & Disbursing Officer for the purpose of performing the functions as

specified under the aforesaid Act w.e.f the date
holds the said post. :

No.F. 10(9)/Fin. (Rev-1)2011-12/- D.8F / ‘;9?

Copy to:

15 The Pr. Secretary (GAD), Govt. of NCJT D0

with one spare copy for its publication in

The Secretary to Finance Minister, Delhi

2
3
4. The Joint Secretary (L&J), Govt. of NCT]
5.
%./ Guard File
7. Website. , ‘

i
!
i

of assumption of charge and til} such time as he

By order and in the name of the
Lieutenant Governor of the National
Capital Territory of Delhi.

(S.K. Kamea) -

Deputy Secretary I1I( Finance)

Dated: ,;,77//)._.

\f Delhi, Délhi Secretariat, IP Estate, New Delhi
the Delhi Gazette Part [V in today’s date.

The Commissioner of Excise, L&N Block, Vikas Bhawan, IP Estate, New Delhi.

Govermment, Delhi Sectt, Delhi.
of Delhi , Delhi Sectt. Delhi.

PA to Hon’ble Leader of Opposition, De hi Legislative Assembly, Old Sectt. Delhi.

z
(S.K. Kamra)
Deputy Secretary -III( Finance)




lﬂ?v‘vﬁ‘ﬂmﬁm

l4mwﬁmm

Pty o A el SXeR
farar (rarea—1) fmT
Rﬁﬁ?ﬁam,ﬁmm.qi‘iaﬂ,aﬁﬁm,aéﬁﬁﬂ—mmz

& 1 10{09) BT (wroTa—1)/ 201112/

| WY 10(09) e [rorE—1)/2011—12/
SR, 2011 (2011 1 el sy

v @ gy g v 8 R P

e 8 Rreell ERHR B I 98 R
2 orafy e qated sffram @ e

st e @ w9 Py B 2

% w1 10(09) Prer (QTW—1)/2011-—12} '

SRifrE, 2011 @ ORI ¢ H SYERT (1)
o &7 fiedl @ SWSAIT WEHd

%ﬁﬁmaﬁwwmmw;&i

mﬁﬁﬁwwﬁﬂ?ﬂaﬁﬂﬂﬁiﬁwﬁﬁgﬁﬁﬂﬁ?I
i v Yo 8 faeeh B guIeard
@ omRY | TN IS TH W
’ ra
, (= TR TR
iy - wfm -1 (@)
& 7 10{00) R (rerea—1)/ 201112/, 227/ fwid ,
mﬁmﬁmﬁmmﬂa@a@aﬁzmﬁa—’/ﬁo '_‘"77//”’
1, mwﬁa@mwﬁlﬂn)mwﬁ 1 Rl WRER, B A A
ﬁrﬂ@ﬁiﬁﬁﬁmaﬂWAﬁ;WWwaﬁﬁﬂﬂﬁﬁﬁﬁl
2. mmﬁ,w@w—mﬁaﬁm,mﬁ.mq@zﬂé%&m
3. Wﬁﬂﬂ@ﬂmﬂﬁmﬁﬁﬁwﬁﬁﬁaﬁmﬂﬁﬁﬁﬂl
4, %W,(%@W):WWWMWW,WW
, | T
s fre geE S gRme, el R, geET S, fareeht |
£ e wEd | ‘ o
7. qaaEe | '
- | >
i (g% FAR FF)

=i
SfergE
.—ﬁﬁﬁ(ﬁﬁrﬁﬁﬁmﬁm@zﬁm)
7)a%am11aﬁqm(z)§mqaﬂmﬁm’iﬁ
SRR S (), A R, T
mﬁu@mmﬁaﬁﬁfﬂﬁéﬁwwaﬁvﬁw
ymﬁﬁﬁﬁaﬁm‘ifﬁﬁwa‘amﬂa}m

0
G

(wrﬁiﬁfﬁmaaﬁmaﬁ$u‘cﬂtnai)
I

rga (W),
ﬁaﬂﬁmﬂﬁaﬂwwaﬁmwaﬁmﬁ '

?&Eﬁaﬁzﬁﬁrmﬂiﬁsm‘raﬁa%mﬁm

vy wfd -1 (@<)




(TO BE PUBLISHED IN THE DELHI GAZETTE PART-IV-EXTRAORIHNARY)

GOVERNMENT OF NATION

CAPITAL TERRITORY OF DELHI

FINANCE (REV-I) DEPARTMENT
DELHI SECRETARIAT, I P; ESTATE, NEW DELHI-116002

No.F.10(1)/Fin{(Rev-I)/12-13 } %57%3

Dated: The .....

.M].-T{.—{...zolz

NOTIFI CATION

section 81 of the Delhi Excise Act,2009(Del
Capital Territory of Delhi hereby makes the
as following, namely:-

No. F.10(1YFin(Rev-1)/12-13 :- In _e;(e;E‘ise of the powers conferred by sub- section (1) of

1. ‘Short Title and Commencement:

i Act 10 of 2010), the Government of National
sles further to amend the Delhi Excise Rules,2010

(1) These rules may be called the Dfelhi Excise (Fourth Amendment) Rules, 2012.
-(2) They shall come into force on the date of their publication in the Delhi Gazette.

2. Amendment of rule-2:- In the Delhi: E)_ctse Rules, 2010, in rule 2

following shall be substituted, namely :- . ;

for clause (14) the

“(]4) economy Indian liguor’ medns low cost liguor which includes Delhi Economy

Liguor(73 degrees) and Delhi Med:um Liquor(60 degrees) as deciared by the Excise

Commissioner”

3. Amendment of Tule-32 - In the Delhi Excjse Rules, 2010, in rule 32, in sub-rule (1) for!

entries of L-8 and L-14 against serial numbers 13 and 21, the following entries sha “be

substituted, namely :-

S.No. Form Details of Licences Authority Authority
empowered to empowered to
grant renew

“I3 L-& Retail vend of Country Liquor and Deputy Deputy

Delhi Medium Liquor(60 zbegrees) - -
Commissioner ~ Commissioner
in public sector ;

21 L-14  Retail vend of Delhi Economy Deputy Deputy

Liquor (75 degrees) and|beer to Commissioner ~ Commissioner”

holder of licence in Form [-8

e



c“b

4. Amendment of rule 55 :- In the Delhi Excise Rules, 2010, in rule 55, in sub-rule (9) for
clause (b), the following clause shall be substituted, namely :-

“(b) A licensee for the sale of India;n Liquor and Foreign Liquor of the strength
less than 25 degrees under proof uln the case of brand)%, whisky or rum or of a
liquor intended to pass as, whisky, %bnmdy or rum or of a strength less than 33
degrees under proof in the case,oﬁ*gi n, vodka or of liguor intended to pass as
gin or vodka: |

Provided that the minimum streng?h bf 25 degrees or 35 degrees under proof

shall not be enforced in case of liquieu v, wine, beer, cider and alcopop:
Provided further that the minimum.strength of 25 degrees or 35 degrees under

proof shall not be enforced in case of Delhf: Medium Liquor whose strength will
be decided by the Govt. from time to time,;”

5. Amendment of rule 152:- In the Delhi Excise Rules, 2010, in rule 152, after sub-rule (4), the

following shall be inserted, namely :- :

&

“(5) The duty to be levied on DLelhi Medium Liquor (60 Degrees) shall
be 190 per cent of the WSP.”

i
i

}

6. Amendment of rule 154 : In the Delhi Excise Rules, 2010, in rule 154, in sub-rule (2) for the

entries against serial number 10 and 16 relating to forms of Licenses L-8 and L-14, the following

entries shall be respectively substituted namely,:




S.No.

6510

16

No.E. 10(1)/Fin(Rev-I/12-13 ] waﬁ uq 8’

Copy to:-
i.

.Lh:hb-’l\.)

6.
-

Reference of Forms of Descry

rule Licence
321 L-8
32(1) L-14

The Secretary(GAD), Govt. of NC
in the Delhi Gazette Part-I'V(extraol

Retail

ption of Licences Annual
Licence fee
(in Rs.)

vend of Country Liquor and 2,00,000/-

Delhi Medium Liquor(60 degrees) in

public
Retail
Liquot
holder

The Excise Commissioner, GNCT
OSD to Hon’ble Lt. Governor, Raj
Secretary to Finance Minister, Gov?‘ NCT of Delhi.

The Joint Secretary (L&J), GNCT of Delhi, Delhi Sachivalaya, I.P. Estate, New

Delhi.
Web site.
Guard file

'
i

sector
vend of Delhi Economy 2,00,000/-

(75 degrees) and beer to
of licence in Form L-8

1

By order and in the name of the
. Lteutenant Governor of the National
Capital Territory of Delhi,

e

(S.K. KAMRA)
Deputy Secretary III (Finance)

Dated: H) ?/ 30/2.

I of Delhi with one spare copy for its publication
rdinary) in today’s date.

f Delhi, L-Block, Vikas Bhawan, New Dethi.
1was, Delhi.

~ (S.K. KAMRA)
Deputy Secretary III (Finance)
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‘GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (REV-I) DEPARTMENT
, DELHI SECRETARIAT, LP. ESTATE NEW DELHI-110802

No 10V Fintev-1¥12:13 /0.7 (59§ Dated : e &%/ 7/ 2012

{
(TO BE PUBLISHED IN THE DEI:ELI GAZETTE PART-IV-EXTRAORDINARY)

NOTIFICATION

No. F.10(5)/Fin{rev-1)/12-13.- In éxercise of the powers conferred by sub- section (1) of
section 81 of the Delhi Excise Act,2009(Dethi Act 10 of 2010), the Government of National
Capital Territory of Delhi hereby makes ithe following rules to further amend the Delbi Excise

Rules,2010 namely:-

1. Short Title and Commencement. ~ (1). These rules may be called the Delhi Excise (Fifth

Amendment) Rules, 2012. {

(2) They shall come into force on the dateh;of their publication in the Official Gazette.

2. Amendment of rule 11 .- In the Dclhi Excise Rules, 2010 ¢herein after referred to as The
principal Rules), inrule 11, a nkw sub-rule (c) shall be inserted, namely :-

“(¢) The members of the diplomatic missions in India, staying in Delhi and
the Hospitality Organiatlon Ministry of External Affairs, Government
of India for transport ?r possession of Indian or Foreign liquor on the
basis of transport permit for the purpose of their own consumptlon or
for Government functi }-n without paying any Excise duty.”

3. Amendment of rule 20.- In the pyincipal Rules, in rule 20, a new sub rule (d) shall,
be inserted, namely ; ' ; '

“(d)(1) P-10A Permit may be issued by the Deputy Commissioner (Excise)
for service of Indian and/or Foreign liquor at & place other than licensed
premises in:-

(Y commercial tlcketed event/function or a series of such
events/functions: durmg the entire period of 24" Deccmber to 31°

December. .
(i) other commercial tickcted events/functions during the rest of the

year.

(d)(2) The holder of sich permit shall be allowed to purchase, possess,
transport and servefliquor at a place specified in the permit, subject
to the following corjditions:- :

i

(iy the area is scrccrltcd off from public view;

(ii) liquor is servedfon y to persons above twenty five years in age;

(iii)liquor is procured [from licensed source in Delhi and shaill produce
purchase voucher ofi demand : :

Provided that the Dephty Commissioner may defegate his power under.
this clause to any exci#e officer.”




Fla

. | .
4. Amendment of rule 20.- In the principal Rules, in rule 20 in sub-rule(1), after the

second proviso. the following sha

5. Amendment of rule 33.- In the prj
permits and authorities to grant ay
row shall be inserted, namely :-;

11

6. Amendment of rule 41.- In th
substituted, namely .-

| be inserted, namely .-

“Provided further th‘ft the possession limit may be relaxed for

Bishop of Dethi for bo
only with the approval

i

afide church use for sacramental purpose
of Government.”

incipal Rules, in rule 33, in the table “Classes of
d renew permit”, after sr. no. 10, the following

10 A

P-10A

Permit for service of Indian
Liquor and / or Foreign Liquor
at a place other than Licensed

premises in -
|

()  commercial

event/functionor a series of
such events/finctions durin
the entire, period of 24
31* December
for time upto 1,00 AM only.

December to

i A
(ii) other commercial ticketed
events/functions during the rest
of the year ifon time upto 1.00

Deputy

Commissioner

Deputy

Commissioner

“41. All applications for ith

AM only.

received by February end along with licence fee -

(33

e principal Rules, for rule 41, the following shall be

renewal. of licence and permit to be

Unless the Government ofherwise directs all applications for the

renewal of licences and perm
' Deputy Commissioner before t
permit fee, payable for the re
delay, the Deputy Commission]
expiry of the licence or per,
sufficient reasons for the dela)
five percent of the prescribed |

ts shall be received in the office of the
he end of February along with [icence or
enewal of licence or permit. In case of
er may admit such apptication before the
mit, provided that there are good and
y on payment of additional fee of twenty
cence or permit fee:




P

ECTIT TR T Y P

i

Provided that the applicatign for renewal of licence or permit may be
admitted after the expiry of the licence or permit, if there are good and
sufficient reasons for the delay on payment of double the amount of
licence or permit fee payable,|and the licence or permit may be renewed

with the approval of the Excis;e Commissioner.”

=
7. Amendment of rule 44.- In the pr'rncipal Rules, in rule 44-

(i} for sub-rule (7), the f_ollowfjng shall be substituted, namely :-

|

in form L-16, L-17, L-2

, 1.-29 shall be allowed, except in the

“ (7} In no case service, ol%]iquor other than from holder of licenses

functions organized byI the Hospitality Organization, Ministry of

External Affairs, Governm
the recommendation of Mi
India.” ;

(i) sub-rule (8) shall be on

ent of India and Diplomatic missions on
nistry of External Affairs, Government of

hitted

-

3. Amet_;dfnent of ruie £54: In the p

(i) in sub rule (2), in the table
of ficences”, in sl. no. 12, fo

incipal Rules, in rule 154 -

‘Licence fees for other category
the entries in column no. 5

the following shall be substijuted, ‘namely:-

8100,000

Note: Fee for round the clock O]l?eration for the L-10 vend at
Airport shall be twice the amount of fee applicable for L- 10

licence.”

i

!
{ii) In sub rule (2), in the table ¢Li
sr. no. 19, in column no. 5, for
round-the-clock in a restaura!nt
twice the amount of fee applic
be substituted, namely :- | -

“(a) _Fee for service of liqu?r ft

o}
(i)

bence fees for other category of licences”, in

the words and figures “Fee for service of liquor for
attached to hotel of 5 Star and above category shall be
jble 1.-16 licence”, the following words and figures shall

or round the clock in:

Five Star - Rs.30,00,000/-
Five Star Deluxe and above — Rs.40,00,000/-*

1




(iii)In sub-rule (2), in tbe table “Licence fees for other category of licences”,
in sr. no. 43, ini column no. 5, for the entries, the following shall be
substituted, nam:ely =

i
|

“10000 (more than | year and upto 3 years)*

it

1 Or
20000 (more than 3 |years and upto 5 years)*

*The person should|submit an affidavit confirming his stay at the
‘ declared residentiai address for the duration of the licence
applied for,”

{iv}  Insub-rule (4), in the table “Other fees (permit/pass/import/export) . after
sl no. 10, the following row shall be inserted, namely : -

10A . 120(F) | P-10A | Permit for service of Indian

d Liquor and / or Foreign
Liquor at a place other than

Licensed premises in-

{0 gommercial  ticketed

event/function or a series of | {i)Rs.200000/- for
such events/functions during commercial ticketed
the  eptire period of 24" | events/fanctions during the
Decengber to 31" | entire period from 24 to
December for time upto 1.00 | 31% December.

AM only.

(ii) other commercial ticketed
events/functions during the | (i) Rs.100000/ per day on
rest;of the year for time upto | other commercial ticketed
1.00 AM only. events/functions.

' By order and in the name of the
: Lieutenant Governor of the National
Capital Territory of Delhi,

. (S. K. Kamra)
Deputy,_.Se,cretary — I (Finance)




L

,4 :
No. F.10(5)/Fin(rev-1)/12-} ygs /j/,‘f}f

Copy to:-

Dated: 0&/ 7//11-

1. The Secretary(GAD), Govt. of NCT of Delht with cne spare copy for its publication in the

Delhi Gazette Part-1V(extraordinary)|in today’s date.

The Excise Commissioner, GNCT of]Dethi, L-Block, Vikas Bhawan, New Delhi.

0SD to Hon’ble Lt. Governor, Raj Niwas, Delfri.

2
3
4, Secretary to Finance Minister, Govt. NCT of Delhi.
5

. » The Joint Secretary(L&J), GNCT of Delhi, Delhi Sachivalaya, L.P. Estate, New Delhi.

© Guard File
7. Website.

&

(S. K. Kamra)
Deputy Secretary — ITI (Finance)
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(TO BE PUBLISHED IN THE DELHI GAZATTE PART-IV EXTRAORDINARY)
4:' GOVERNMENT OF NATIONAI; CAPITAL TERRITORY OF DELHI
FINANCE (REVENUE-I) DEPARTMENT
DELHI SECRETARIAT, I. P. ESTEATE, NEW DELHI - 110 002

No: F12 (4)/Fin.(Rev-1)/2012-13

Dated the..............2012

NOTIKICATION

No: F.12 (4)/Fin.(Rev-I}/2012-13.- In exer,cisr*
section 14 of the Delhi Entertainment and Bett
Lieutenant Governor of the National Capital

of the powers conferred by sub-section (1) of
ng Tax Act, 1996 (Delhi Act No. 08 of 1997), the
Territory of Delhi is pleased to exempt, with

immediate effect, event titled “12" Osian’s-Cinefan Film Festival” to be held from 27" July,
2012 to p5™ August, at Siri Fort Cultural Complex, August Kranti Marg and The Kila, Seven
Style Mile, Opposite Qutab Minar, Mehrauli 2002 from the lability to pay Entertainment Tax.

No: F. 12 (4)/Fin.(Rev-1)/2012-1:'a//);ﬁ/;,?/

Copy to:-

I The Pr. Secretary (GAD). GovL. of NCT
with one spare copy for its pubhcallon
today’s date,
The Commissioner of Entertainment Tax

Under Secreiury (Law), Govt. of NCT of
Website.

/ Guard file.

ho o o

By order and in the name of
the Lieutenant Governor of the
National Capital Territory of Delhi,

e
o

(S. K. KAMRA)
Deputy Secretary-III (Finance)

Dated:-’¢ . o7~ 2012

of Delhi, Delhi Secretariat, [P Estate, New Delhi
in the Delhi Gazette Part-IV (extraordinary)} in

Department, Vikas Bhawan, New Dethi
Delhi. Delhi Secretariat, New Delhi.

S

.
(S. K. KAMRA)
Deputy Secretary-III (Finance)

(8 L o L1 0 RS 1T
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(TO BE PUBLISHED IN PAR'T IV OF THE DELHI GAZETTE EXTRA ORDINARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (Rev-1) DEPARTMENT

e DELHI SACHIVALAYA, 1.P. ESTATE: NEW DELHI-110002
No. F.12(1)/Fin(Rev-1)/2012-13/ Dated the 2012
NOTIfICATION
No. F.12(1)/Fin(Rev-1)/2012-13/ -In exer;cise of the powers conferred by sub-section (3} of

section 1 of the Delhi Tax on lLuxuries (Aﬁendment) Act, 2012 (Delhi Act 08 of 2012), the
Lieutenant Governor of the National Capital [Territory of Dethi, hereby, appoints the 9 day of
August 2012, as the date on which the said Ac1 shall come into force.

‘ By order and in the name of
3 : the Lieutenant Govemor of the
! National Capital Territory of Delhi,

(8. K. KAMRA)
Deputy Secretary-IH (Finance)

No. F.12(1)/Fin(Rev- 1)/2017 b/)f/,%@ir‘ Dated A / S

Copy forwarded to: -
The Secretary (GAD). Govt. of NCT { Delhi (in duplicate with Hindi version) with the
request to publish the order in the Delhi Gazette part-IV extraordinary to today’s date.

2. The Principal Secretary to the Hon'ble Lieutenant Governor, Delhi.

The Principal Secretary to the Chief Mltnster Govt. of National Capital Territory of Delhi.
4. The Secretary to Finance Minister, GNCT of Delhi, Delhi Sachivalaya, I.P. Estate, New
Delhi,
5. The P.A. to the Leader of ()pposmon .29, Delhi Legislative Assembly, Old Secretariat,
Delhi
6. The Commissioner, Excisc, E ntenamm pnt and Luxury Tax Department, New Delhi.

' 7. The Joint Secretary (Law). GNCT of Delhi, Delhi Sachivalaya, I.P. Estate, New Delhi.

g/ The OSD to the Chief Sccretary. Go TT pf NCT of Delhi.

(WS

Guard File. |
10. Website, o : ' .
- 57
; (8. K. KAMRA)

Deputy Secretary-111 (Finance)
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(TO BE PUBLISHED IN PAR'T [V OF

GOVERNMENT OF NATIONA]
FINANCE (R

IHE DELHI GAZETTE EXTRA ORDINARY)
l}L CAPITAL TERRITORY OF DELHI

ey-I) DEPARTMENT ’

£" DELHI SACHIVALAYA, LP. ESTATE: NEW DELHI-110002
!

No. F.12(1/Fin(Rev-1y2012-13/

NOTI}FICATION

i
1

Dated the 2012

No. F.12(1YFin(Rev-1)/2012-13/ -In cxer;cise of the powers confetred by sub-section (3) of
section 1 of the Delhi Tax on Luxuries (Auilendment) Act, 2012 (Delhi Act 08 of 2012), the

Lieutenant Governor of the National Capital {Territory of Delhi, hereby, appoints the 9" -day of

August 2012, as the date on which the said Act shall come into force.

By order and in the name of
the Lieutenant Governor of the
National Capital Territory of Delhi,

(8. K. KAMRA)
B : Deputy Secretary-III (Finance)
No. F.12(1)/Fin(Rev-I)/2012-13/&(’///—//@)" Dated 03,46/~
Copy forwarded to: - ‘

1. The Secretary (GAD), Govt. of NCT ¢f Delhi (in duplicate with Hindi version) with the
request to publish the order in the Delhll Gazette part-1V extraordinary to today’s date.
2. The Principal Secretary to the Hon'ble tieutenant Governor, Delhi.

3. The Principal Secretary to the Chief Mi

ister, Govt. of National Capital Territory of Delhi.

4. The Secretary to Finance Minister, EGNCT of Delhi, Delhi Sachivalaya, I.P. Estate, New

Delhi.

5. The P.A. to the Leader ol Opposition.29, Delhi Legislative Assembly, Old Secretariat,

Delhi

i

6. The Comrﬁissioner, Excise, Entértail,;m ent and Luxury Tax Department, New Delhi.
7. The Joint Secretary (Law). GNCT of Delhi, Delhi Sachivalaya, 1.P. Estate, New Delhi.

8 The OSD to the Chief Secretary. Go
. Guard File.
10. Website.

T

i
i
|
i
i

oI NCT of Delhi,

&7
(S. K. KAMRA)
Deputy Secretary-III (Finapce)




(TOBE PUBLISHED IN THE DELI GAZETTE PART IV EXTRAORDINARY)

GOVERNMENT OF NATION
FINANCE (REV
DELII SECRETARIA

No. F.12(3)/Fin(Rev-1)/2012-13

I, CAPITAL TERRITORY OF DELHI
INUE-1) DEPARTMENT

L LP. ESTATE, NEW DELHI-02

Dated: the , 2012

NOTIFICATION

No. F.12(3)/Fin(Rev-1)/2012-13 in exer

ise of the powers conferred by sub-section (2) of

section 3 of the Delhi Tax on I.uxuries Act, 1996, (Delhi Act 10 of 1996), the Lieutenant

Governor of National Capitat ‘T'erritory

of Delhi. hercby notifies ihe rate of tax to be

levied on the turnover ol receipls of the proprietor in respect of luxury provided in

establishments. as undcr:-

| Cantonment Board _

3. »L_uxury provided in Gymnd

_| above but less than Rs. 1006
5. | Luxury provided in Spa:

2. The notifications No. F.12(6)/Fin.

S. o ~Establihment Rate of Tax
NO. e ¥ e ; st i R st Rt amugmagtes AR
1. Luxury provided in Banqugt Hall being run and Zero

managed by DDA. MCD. NDMC and Dethi

2. Luxury pmvidcd_ in B‘anultll;ll other than
 mentioned al 8. No. 1 abovg

4. Luxury provided in Hotel ha\}-ingvte{riff'bf Rs.750/- or

Three percent

1 Three percent
Three percent

sium/Health Club

/- per room per day

Three percent

T&L)H2008-09/jsfin/248 dated 22.06.2009 and

F.14(12YLA-2010/Iclaw/323 dated 10.09.2010 shall remain in force in respect of hotel
having tariff of Rs.1000/- per room per cfay and above

3. This notification shall come into fore

'
!
|

F.12(3)/Fin(Rev-1)2012-1 3/,0.r/z;7 5'51{

Copy forwarded to: -

1. The Secretary (GAD), Govt. of NC1
the request to publish the order in th
date. ‘ '

e with effect from 09" August, 2012.

By order and in the name of the Lt. Govemnor
of National Capital Territory of Delhi

(S. émr'a)

Dy. Secretary-i1l (Finance)

Dated: Q//Jy /i

of Delhi (in dupiiéate with Hindi version) with
e Delhi Gazette part-IV extraordinary to today’s

2. The Principal Secretary to the Hon'b
The Principal Secretary to the Chief
Delhi.

e

Lieutenant Governor, Delhi.
Minister, Govt, of National Capital Territory of




il

5.

6.
g

8.
9.

‘r

!
The Secretary 1o Finance Minister,jGNCT of Delhi. Delhi Sachivalaya, 1.P. Estate,

New Delhi.

The P.A. to the Leader of Oppositio

Delhi

The Commissioncer. IExcise. Lintertair
The Joint Secrctary (Law). GNCT

Delhi.

The OSD to the Chiel Secretary. Go

Guard File.

10. Website.

}

29, Dethi Legislative Assembly. Old Secretariat,

unent and Luxury Tax Department, New Dethi,

of Delhi, Dethi Sachivalaya. 1.P. Estate, New

v, ol NCT of Delhi.

.
{ 3
it i

(S. K. KAMRA)
Deputy Secretary-III (Finance)
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(TO BE PUBLISHED IN THE DELHI GAZETTE PART [V EXTRAORDINARY)
GOVERNMENT OF NATIONA.. CAPITAL TERRITORY OF DELHI
FINANCE (REVENUE-) DEPARTMENT
DELHI SECRETARIAT, LP. ESTATE, NEW DELHI-02

No. F.12(2)/Fin(Rev-i)/2012-1 3/,04’//7!/53’/ Dated: the O’J/&/ , 2012
NOTIFICATION

No. F.12(2)/Fin(Rev-1)/2012-13.- In exercise of the powers conferred by section 51
of the Delhi Tax on Luxuries Act, 1996, (Delhi Act 10 of 1996) and all other powers
eﬁébling to him in that behalf, the Lieutenant Governor of the National Capital
Territory of Delhi, hereby makes the rules to amend the Delhi Tax on Luxuries Rules,
1996, as fallowing, namely:-

1. Short title and commencement. — (1) These rules may be called the
Delhi Tax on Luxuries (Amendment) Rules, 2012.
. (2) These rules shall come inito force with effect from the 09" August,
2012.

Z. Amendment of rule 2. - In the Delhi Tax on Luxuries Rules, 1996
(hereinafter referred to as the “principal Rules"), in rule 2, for clause (f), the foliowing
clause shall be substituted, namely: -

() “Guest” means the customer in whose name the luxury in an
establishment is booked:”.

3. Amendment of rule 3. — In the principal Rules, for rule 3, the following
rule shall be substituted, namely; -

"3 Incidence of levy of tax and maintenance of accounts —

(1) The proprietor shall be liable for colfection and payment of fax for
luxury. as defined under clause (i) of section 2 of the Act, provided at the
establishment to a customner either directly or indirectly through any person or
agency.

(2) The tax shall be levied and collected by a proprietor -




R el 3 -

- ’ {a) in respect of luxury provided in the establishment (other than

banquet hall) on the tariff rate.

(b) in respect of luxury provided in a banquet hall in the manner
prescribed below —

(i) where the hiring charges have been collected separately,
there shall be levied a tax on such turmover of receipts in
respect of hiring charges. o

(ii) where charges have been collected on consolidated basis for
all the luxury including food component or in any other
manner, then there shall be levied a tax, on sixty percent of
such turnover of receipts by treating it as luxury provided in a
banquet hall.

(3)  Every proprietor shall maintain — .

{a) information of residential accommodation and ‘tariff thereof in
respect of hofel in Form 1;

{b) information of luxury provided in gymnasium/health club or spa and
tariff thereof in Form 1A exclusively and separately;

(c) daily account of occupancy of residential accommodation in hotel
and collection of tax therefor, in Form 2; .

(d) daily account of iuxury provided in banquet hall or
gymnasium/health club or spa and collection of tax therefor, in
Form 2A exclusively and separately; and

{6) monthly abstract of collection and remittance of tax, in Form 3.

(4) The proprietor shall maintain a separate bound register for each of the
Forms’ and shall get each of the pages of such registers serially numbered,

sealed and certified by the Commissioner or any officer duly authorized by
him in this behalf.:

Provided that, in case, a proprietor is maintafning the aforesaid ‘Forms'
in a computerized manner, then such proprietor shall take a printout of such
Form on monthly basis and get each of the pages having auto generated

serial number, sealed and certified by the Commissioner or any officer duly
authorized by him in this behalf.”




4, -Amendment of rule 7. — In the- principal Rules, for rule 7, the following
fule shall be substituted, namely: -

“7.  Exhibition of certificate of registration and tariff. - Every registerod
proprietor shall display conspicuously at each place of business the certificate of
registration and tariff rate or copies thereof.”

5. Substitution of the word “hotel”. — For. the words “hotel”, “a hotel’
and “hotels” wherever they occur, except in clause (f) of rule 2, rule 3, rule 7 and in
Forms 1 to 8A and 15 appended to the principle Rules, the words “establishment”,
“an establishment” and “establishments” shall be substituted, respectively.

6. Substitution of the word “hotelier”. — For the word “hotelier”,
wherever it occurs, except in rule 3, rule 7 and in Forms 1 to 8A and 15 appended to
the principle Rules, the word “proprietor” shall be substituted.

7.  Substitution and insertion of Forms. - In the principal Rules, in the
forms appended thereto,

(a) for Form 1, the following Form shall be subslituted, namely:-

“ Form 1
[See rule 3(3)(a))

Basic Information of accommodation {room) and tariff

1. Name and Address of Establishment:
2. Telephone Number:
3. Name of Proprietor/

Managing Director etc:

4 Registration No.:
Type of Total  |RoomNo, 17 T T Tariff
Room number of s st
rooms Single Doubie Extra Bed
: — 1t .. __joccupancy | Occupancy
Standard
Deluxe N e
Super R T
Deluxe —l ] o




] Executive o =

Suite -

Others R

Specify) .
Signature. .....occveeeeviinieninninns
Name.....ccoccoeiviveieiniie e
Designation........c....cceeemnenn.

Date:

T (name) resident of ..o

do hereby sclemnly affirm and say that the contents of the above Form are true to the best
of my knowledge and belief.

Signature of Proprietor
Place: -

Pate:

(b) after Form 1, the following Form shall be inserted, namely:-

* Form 1A
[See rule 3(3)(b)]

Basic Information of luxury in respect of Gymnasium/Health Ctub or Spa and
tariff
1. Name and Address of Establishment:
2. Telephone Number:

3. Name of Proprietor/
Managing Direction etc:




4, Registration No.:

Type of Luxury ' Description of Luxury Tariff
{Gymnasium/Health
Club or Spa)
Signature... ...,
Name..........ccocooiiviiiione
DeSIBitiio... oot g
Date:
[ . e (name) resident of ...

éo.heré.tJ-).(- solemnlyafﬁrm and say that the contents of t'Hé. aboveForm aretrue to
the best of my knowledge and belief.

Signature of Proprietor
Place:

Date:




()

for Form 2, the following Form shall be substituted, namely:-

{See

FORM 2
rule 3(3)c)

Daily account of occupancy of residential accommodation (room} in hotel

and collection of tax

Name and Address of Establishment:

Registration No.:

S. | Name of Age | Nationality Room Rate of charges for | Arival | Departure
No. | the Guest No./Name of | accommodation for | date date and
room residence perday | and time
occupied time
i 2 3 4. 5. 6. . 7. 8.
Period of | Total amount of Charges No. of guests who | Bill/Cash Amount of | Remarks
stay of charges for paid by occupied the Memo No. | Luxury
each accommodation | guestin room or and date Tax
guest for residence Indian or accommeodation collected
foreign in hotel
currency
g. 10 L PR R - 13. 14. 15.
Signature.............c..ccoeeiiivi
Name.......ooceeiiiiiieie i,
Designation.........................
Date:

do hereby solemnly affirm and say that the cont
of my knowledge and beiief.

Piace:
Date:

(name) resident of

ents of the above Form are true to the best

Signature of Proprietor




{d} after Form 2, the following Form shall be inserted, namely:-

* FORM 2A
{See rule 3(3)(d))

Daily account of luxury provided in Banquet Hall or Gymnasium/Health Club or Spa
and collection of tax
Name and Address of Establishment:

Registration No.:

S. | BilvCash Memo No. and date | Description of luxury | Rate of charges levied for
No. luxury
1. 2 3. _ 4.

Total amount | Total amount of Total amount | Amount of Remarks

of charges non-taxable of taxable luxury tax

realized receipts receipts collected i

5. 6. 7. 8. ' 9.

SIONAUTE s vvammn sy
Name s mepammmmem s
Designation............ccoevviiininnn

Date:

Iy s T B e (name) resident of ...,

do hereby solemnly affirm and say that the contents of the above Form are true to the best
of my knowledge and belief.

Signature of Proprietor
Place:

Date:




(e}  for Form 3, the following Form shall be substituted, namely:-

“ FORM 3
[See rule 3(3}e)]

Monthly abstract of collection and remittance of tax

Hame and Address of Establishment:

Registration No.:
Period:
Categories of | Total Total Total Luxury tax paid to Remarks
luxury No. of | charges Luxury Government
the recovered | Tax '
guest for quury collected Amount Challan Balance
: No. &
date
2. 3. 4, 5. Ba. 6b. 6c. 7.
Room
Accommodation
in & hotel
Banquet Hall
Gymnasium/ B
Health Club
Spa. J
Signature.............c.ooovieviiiinnn,
Name.......ooooiiii i
Designation.............ccocccveeenvrinnn,
. Date:
e (name) resident of ...............cccoeiiiiiii

do hereby solemnly affirm and say that the contents of the above Form are true to the best
of my knowiedge and belief.

Signature of Proprietor
Place:

Date:




3] for Form 4, the following Form shall be substituted, namely:-

“ FORM 4
{See rule 5(1) and (4)]

Serial NO. ......ccoeeererevmnnns
Application for Registration under section 8 of the Dethi Tax on Luxuries Act, 1996
To ‘

The Registering Authority

R PR RS (name of the applicant), the ........c.ccoocvvoiercvovinn.
(Proprietor/Partner/Managing  Director/Director/Trustee/Authorized Person etc) of
............................ (Name of the firm/companyflocal authoritylcorporationlsociety!ciubl
association of individuals/Hindu undivided family/trust etc.) having its registered address as

.................. e e aea e a0, CAITYING OR business known

85 i e (Name of the Establishment)
CR
P S (Name of the applicant and designation), the officer-in-
charge/authorized person etc. of the business known as (Name

and address of the Establishment) carried on by the Central Government/the Government of
the State/UT of ..., '

whose “only/*chief place of business within the jurisdiction of the Luxury Tax Officer,
........................ (Name of District) is situated at

..............................

..................................... (address), hereby apply for registration under section 8 of the Delhi
Tax on Luxuries Act, 1996.

2. *The name and permanent residential address of the proprietor/*all  the
partners/Managing Director and Directors/ali the members of the managing committee of the
society or club or other association/alt persons having any interest in the business (including
the members of a Hindu undivided family business), their age and father's name are as
follows (not to be filled in, if the applicant is a body corporate .incorpgrated under any law or
a department of Government) -




Name Father's Name ~ [Age Permanent residential
| address
3. Date of commencement of the business ...
4. The application for registration is made on account of -
* (a) having commenced the business singe ......................_. and the liability to pay

tax in respect thereof under the Delhi Tax on Luxuries Act, 1996 hav'ing commenced with
effectfrom. ...

*(b) partfentire business known as ...................___ (Name of the establishment)
transferred from ....................... (name of the firm / company etc) to .................. {Name
of the firm / company etc) with effect from ........... {date of transfer)

5. The said...................__, ... (name of the Establishment) *isfis not registered under
the Deihi Value Tax Act, 2004. The detail of certificate of registration is as follows:
Registration Certificate No

Dateoflssue .......................... e

8. The accounts of the said business are kept as per the financial year starting on
............................ andending on ...

7. * 1. have foliowing additional place(s) of business at the address enumerated befow
and have no other place of business in the National Capital Territory of Delhi.

Name and style of Full address of the | Registration Certificate No.

business at the ‘| additicnal  place of (luxury tax) and its date of issue
additional place of business (if already registered)

business o I '

8. Two copies of my / our recent photograph(s) is furnished with this application as

required by sub rule (6) of rule 5.

8. The above statements are true to the best of my knowledge and belief.

Signature

Place :
Date: (Status of the applicant)




10.  Declaration by partners of a firm -

We, the within signed, hereby declare that we are carrying on the business in
partnership known as ..., T and other
places in the National Capital Territory of Delhi and we state that the statements and
declarations contained in this application for the registration of the said partnership firm are
true to the best of our knowledge and belief :-

S.No. | Full Name of | Permanent | Extentof share | Name and address Signature
each Partner | address in the of all business in
including his partnership which the partner
father's name has any share of
. interest

Place :
Date :

* Strike out whichever is not applicable.

. Acknowtledgement

Received an application in FOrm 4 from .o...oooovooeeeoeisnnd for registration under
section 8 of the Delhi Tax on Luxuries -Act, 1996.

Date: Signature of Receiving Officer”

(g) for Form §, the following Form shali be substituted, namely:-

“ FORM 5
[See rule 6]

Certificate of Registration under section 8 of the Delhi tax on Luxuries Act, 1996




registered as a proprietor under section 8 of the Delhi Tax on Luxuries Act, 1996 with effect

from ...

This proprietor has additional place/places of business at the address/addresses

specified below: ;

Seal of Registering Authority Signature
Registering Authority

Place:

Date:

(The registering authority will sign against the last entry at the time of issuing the Certificate
and against any subsequent exclusion, addition or other amendment)

* Strike out whichever phrase/clause is not applicable.”




{h) for Form 6, the following Form shalf be substituted, namely:-

“ FORM 6
{See rule 8{1)]

Application of Cancellation of Registration under Section 8(5) of the Delhi Tax on
Luxuries Act, 1996

To

The Registering Authority,

(Proprietor/Pariner/Managing  Director/Director/T, rustee/Authorized  Person etc) of
.................................................................. (Name of the firm/companyflocal
authority/corporation/society/club/association of individuals/Hindu undivided family/trust etc.)
who is carrying on the business know as e hONDING @
certificate of registration bearing number .................... . under the Delhi Tax on luxuries
Act, 1996, whose *only/*chief place of business is situated at ... ...
(address) hereby apply for the cancellation of the said certificate of registration under rule 8
of the Delhi Tax on Luxuries Rules, 1996 on account of:- ’

*(a) the said business having been discontinued with effect from ....................___

*(b) the said business having been transferred in accordance with the section 6(4) with
effect from..........................

e} the following change having been effected in the ownership of the said business, with
effectfrom .....................

“dy the said business having been disposed of wholly as under with effect from

“(e) the additional place of business having been discontinued with effect from
M the bla;:é- of Bﬁsiness having been shifted to the following address, with effect from

*(g)  the folfowing other reasons:

......................................................................

Ly st (name) residentof ...
do hereby solemnly affirm and say that the contents of the above Form are true to the best
of my knowledge and belief.

Place: © Signature
Date: - Status
* Strike out whichever phasel/clause is not applicable.
Acknowledgement
Received an application in Form 6 signed by Shri ................. ... dated ....... for

cancellation of certificate of registration.




| B]: (< [ ——
‘Serial No............ Receiving Officer "

()  for Form 7, the following Form shall be substituted, namely:-

“ FORM 7
[See rule 9]

Declaration/Revised Declaration under Section 31 of Delhi Tax on

Luxuries Act, 1996

NG s 3o e s (name of the applicant), the ..o
(Proprietor/Partner/Managing  Director/Director/Trustee/ Authorized Person eic) of
.............................. {(Name of the firm/company/iocal
authority/corporation/society/club/association of individuals/Hindu undivided familyftrust étc.)
carrying on business KNOWN 85 i {(Name of the
Establishment) situated at ............ooiviiiniinii, in the National Capital Territory
of Delhi and fiable to pay the tax under the Delhi Tax on Luxuries Act, 1996, do hereby
declare “in supersession of my/our previous declaration dated ............... that;

*I'We amfare the ownerfowners of the establishment in which the above said
business is being carried on by mefus.

*The establishment in which the above said business is being carried on by mefus is
owned by the foliowing person/persons.

S. | Full name/names of Constitution of the | Residential Signature of the
No. { the person/persons proprietor (i.e. | Address of the | proprietor
who ownsfown the individual, firm, body, | proprietor
establishment Corporate efc.)
1.
2.
3

| P (name) resident of .....cc.ove e,
do hereby solemnly affirm and say that the contents of the above Form are true to the best
of my knowledge and belief.

Place: Signature
Date:

(Status of the applicant)
* Strike out whichever phase/clause is not applicable.”




‘& ) for Form 8, the following Form shall be substituted, namely:-

“ FORM 8
[See rules 12(1) and (4)]
Return of Tax payable by a Proprietor under the Delhi Tax on Luxuries Act, 1996

(All figures should be rounded off to the nearest rupee)

Name and Address of the Proprietor ..o T

..............................................

Luxury Tax RIC.NO. e

Period from ................ Wosersramans
PART I

Computation of Turnover of Receipts Iiab_le to Tax

1. | Total turnover of receipts of the proprietor during the
period- {This should be calculated on the basis of
declared tariff rates in respect of luxury provided in a
Hotel, Gymnasium/Health Club & Spa, giving regard to
section 3(4) of the Act and in case of banguet hall, the
same should be calculated on actual receipts)

2. | Deductions:

Turnover of receipts, where the charges for
accommodation in the hotel are less than Rs.750 per
room per day and hence tax is not payable thereon
Turnover of receipts, on which tax is not payable on
account of luxury provided to DIPLOMATS

Turnover of receipts, on which VAT is levied or leviable
fin case of Banquet Hall refer to rule 3(1)(i) and {ii)]
Turnover of receipts for which exemption granted by the
Government under Section 22 '
Turnover of receipts on which tax is not payable as per
séction 3(4) of the Act. {where luxury provided to an
employee of the establishment is not charged at alt, or Is
charged at concessional rate)

Deduction under rule 17

Total deduction A+ B+C+D+E +F)

Net turnover of receipts liable to tax (1 - 2)

@

m 9 o

“1o|m




PART Il

Calculation of Tax Payable

4. Calculation of tax

Sl
No.

Categories of receipts which | Rate Net turnover of
are the constituents of | of Tax | receipt (as at Sl
turnover at SI. No. 3 of Part | §{{in %} | Ng.3 of Part|)

Tax

bayable @

specified in Col.(3)

(1}

(2 3) 4)

{5)

Where the accommodation
provided in a hotel is Rs.750
of more ‘but less than
Rs.1000 per room per day

Where the accommodation
provided in a hotel is
Rs.1000 or more per room
per day

For luxury provided in
Banguet Hall :

For luxury provided in
Gymnasium/Health Ciub

For luxury provided in Spa.

Total

PART-II

Amount Payéb’ielRefundable as per the Return

Total tax payable as per Part If

»|o]e

Detail of payment of tax

Amount credited under Refund
Adjustment Order No
Dated ..............

Refund due as per previous return
for the period from ......... 0.
adjusted against tax pavable in this return

Total amount deducted on account of {A) & (B) above

@INO

Net Tax payable (5 - 6)

Total amount paid:

ChallanNo. ................ Dated
ChallanNo, ................ Dated
ChallanNo. ................ Dated ..................

Net amount payable/refundable, if any (7 — 8)

10.

Interest under section 16(2)

1.

Penalty under section

12.

Amount payable/refundable as per this return(9+10+1 1

13.

Amount paid with this Return (in figure)
(in words)




14, Amount paid in by DDJ/P.O. NO. .ooovvevieieeeeiiieann, dated ...........i.......
RS ..o, Lo |2 100 [ Fha s (name of the bank)
T R Wit e O —

do hereby solemnly affim and say that the contents of the above Form are true to the best
of my knowledge and belief.

Place: Signature

Date: Status of the Signing Authority *




(k)  for Form BA, the following Form shail be substituted, namely:-

“FORM BA
{See rules 12(1)(2) & 16(1)]

LUXURY TAX CHALLAN
PART ‘A

(To be retained by bank)

LUXURY TAX Date................
At State Bank of India, I.P. Estate Branch, New Delhi
Period of Payment .............. td ................
Credited: Consolidated fund of Ingia (Delhi)

Head: 0045-Other Taxes and Duties on commodities &
services, 105-Luxury Tax

Name & Address of Establishment;

RCNO vy e (DCR No. ..o )

Amount of payment on account of:
1. Tax according to return
2. Tax assessed

3. Interest under section 16
4. Penalty under section

5. Composition

6. Other duties

Total g
Inwords (RUPEES......coovveeeieeie i, )
BD/PO. No. ... dated .. .... drawn
L

Signature of the Pmpnetor
Dated .. .
FOR USE IN BANK
Received Payment of Rs................. {Rupees .......
DD/P.O.No. ... dated ...............
Date of Entry Seal Barnk Accountant

LUXURY TAX CHALLAN
PART ‘B’

(To be returned by bank to Luxury Tax Deptt.)
LUXURY TAX DalE: mmaamy
At State Bank of India, 1.P. Estate Branch, New Delhi

Period of Payment .............. | (o S
Credited: Consolidated fund of India {Delhi)

Head: 0045-Other Taxes and Duties on commeodities &
services, 105-Luxury Tax

Name & Address of Establishment:

Amount of payment on account of:
1. Tax according to return
2. Tax assessed

3. Interest under section 16
4. Penalty under section

5. Composition

6. Other duties

Total
Inwords (Rupees....................ccoeeiecivininnn, )
D.D/P.O.No. ... ...........dated ............... drawn

Signature of the Propriator
Dated ....................

FOR USE IN BANK

Received Payment of Rs..........oo...

e L L L L T R SR PSP,

DDMP.O. No. ... daled .o,

Date of Entry Seal Bank Accountant




e

LUXURY TAX CGHALLAN
PART *C' -

{To be submited by depositor 1o Luxury Tax Depit.)

LUXURY TAX Date..........vvia
At State Bank of India, I.P. Estate Sranch, New Delhi
Period ofPayment .............. 80 coourvenenn,

Credited: Consolidated fund of India (Delhi)

Head: 0045-Other Taxes and Duties on commodities &
sefvices, 105-Luxury Tax

Name & Address of Establishment:

RC No .o (DGR NO. o)

Amountef payment on account of;
1. Tax according to return
2. Tax assessed

3. Interest under saction 16
4. Penally under section

5. Compasition

5. Other duties

Total
inwords{Rupeas....................... )
.D.D.."P.O. No...............dated ............... drawn

Signature of the Proprietor
Dated ....................

FOR USE IN BANK
Received Payment of Rs

‘Date of Enyy Seal

Bank Accountant

LUXURY TAX CHALLAN
PART ‘D’

{To be retained by Depositor)
LUXURY TAX
At State Bank of India, L.P. Estate Branch, New Delhi
Period of Payment ... ... to................
Credited: Consolidated fund of India (Delhi)

Head: 0045-Other Taxes and Duties on commodities &
services, 105-Luxury Tax

Date................

Name & Address of Establishment:

comnmrennren (DGR NOL (i)

Amount of payment on account of:
1. Tax according to return
2. Tax assessed

3. Interest under section 16
4. Penalty under section

§. Composition

6. Gther duties

Total
In words (Rupees............ ............................. )
DD/PO. No. ... dated ............... drawn
ON e

Signature of the Proprietor
Dated ........cc...........

FOR USE IN BANK

Received Payment o* Rs................."(Rup'ees

DD.P.O.No. oo, dated ...............

Date of Entry Seal Bank Accountant”

(] for Form 15, the following Form shall be substituted , namely:-

“+ORM-15
{See Rule 24(1)}

. Order of Assessment of Tax under section 13/15 of
the Delhi Tax on Luxuries Act, 1996

Name and Address of the Establishment




B Assessad ;Is 13/15. Notice in Form 12 issued/served on

Luxury Tax R.C. No.
Period of Assessment S0 3 HNR———————— (o T
Books of Accounts Produced
Accounting Method
PART-
Turnover of receipts liable to tax
| Asinthe | As
Proprietor's | determined
Return uls 13/15
(inRs.) {in Rs.)
1. Total turnover of receipts of the proprietor during the
period
2, Deductions .
A, Tumover of receipts, where the charges for
accommaodation in the hotel-are less than Rs.750 per
room per day and hence tax is not payable thereon
B. | Turnover of receipts, on which tax is not payable on
account of iuxury provided to DIPLOMATS
C. | Tumover of receipts, on which VAT is levied or
leviable
{in case of Banquet Hali refer to rule 3(1)(i) and (ii)]
D. Turnover of receipts for which exemption granted by
the Government under Section 22
k. Turnover of receipts on which tax is not payable as
per section 3(4) of the Act. (where luxury provided to
an employee of the establishment is not charged at
all, or is charged at concessional rate)
F. | Deduction under rule 17
G. | Totaldeduction (A+B+C+D+E+F)
3. Net turnover of receipts liable to tax
PART-II
Calculation of Tax
4. Calcuiation of Tax (Rate of tax ............ }
Sl | Categories of receipts | As in the Proprietor's Return As determined u/s 13/15 (in Rs )
No. | which are the | (in Rs.)

constituents of
furnover at Sl. No.3 of
Part |

Net Turnover of Tax Payable
receipts

Net Turnover of Tax Payable
receipts

Where the
accommodation
provided in a hotel is
Rs.750 or more but
less than Rs.1000 per
room per day




1. | Whete the -
accommodation
provided in a hotel is
Rs.1000 or more per
room per day
ill. ! For luxury provided in
Banquet Hall
IV. { For luxury provided in
Gymnasium/Health
Club
V. | For luxury provided in
Spa.
Total
PART-lii
Amount Payable/Refundable
Asinthe - As determined
Proprietor's u/s 13/15 (inRs.)
Return (in Rs.)
5. Total tax payable as per Part II
6. Detail of payment of tax '
A Amount credited under Refund Adjustment
OrderNo............. Dated ..............
B. Advance payment of tax, if any
Challan No, ......... B | (- —— Amount..... ...
C. Amount paid with returns
Details of payment made at (B) and (C) above:
Challan No. .........Date ............ Amount.........
Challan No. ......... Date ............ Amount.........
Challan No. .........Date ............ Amount.........
‘ Challan No. ......... Date ............ Amount.........
7. Total amount deducted on account of (A), (B)
and {C) above.
8. Balance of tax due/refund, if any.
9. Additions:
A. Interest under section 16(2)
B. Penalty under section 16(1)(a)(i).
C. Penalty under section 16(1)(b™"""""" T Xii).
D Penalty under section 17
E Penalty under section 42
F Penalty under rule 52
€] Amocunt forfeited being the sum collected in
contravention of section 27.
H Total amount added on account of (A) to (G)
ahove.
10. Final amount due/refund, if any, ]




Seal
Place:

Date:

PART-IV
Assessment Order

Signature

Designation "
By order and in the name of the Lt. Governor
of National Capital Territory of Delhi,

(S. K. Kamra)
Dy. Secretary-lll (Finance)

No. F.12(2)/Fin(Rev-)/2012-13 4;%7&(/ Dated: the 05/2;3/ , 2012

Copy forwarded to: -

l.

5.

6.
7.

8.
.o

10.

The Secretary (GAD), Govt. of NCT of Delhi (in duplicate with Hindi versioh) with
the request to publish the order in the Dethi Gazette part-IV extraordinary to today’s
date. o

The Principal Secretary to the Hon’ble Lieutenant Governor, Delhi.

The Principal Secretary to the Chief Minister, Govt. of Nationul Capita! Territory of
Delhi. :

The Secretary to Finance Minister, GNCT of Delhi, Delhi Sachivalaya, 1P, Estate,
New Dethi. :

The P.A. to the Leader of Opposition,29, Delhi Legislative Assembly, Old Secretariat,
Delhi

The Commissioner, Excise, Entertainment and Luxury Tax Department, New Delhi.

The Joint Secretary (Law), GNCT of Delhi, Delhi Sachivalaya, I.P. Estate, New
Delhi.

The OSD to the Chief Secretary, Govt, of NCT of Delhi.
Guard File,
Website.

S

(S. K. Kamra)
Dy. Secretary-lli (Finance)
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